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1.  Particulars of Auto Generated Renewal Certificate.

 

 

2.  Particulars provided by the industry

 

PUNJAB POLLUTION CONTROL BOARD
Vatavaran Bhawan, Nabha Road, Patiala

Website:- www.ppcb.punjab.gov.in

 AUTO GENERATED RENEWAL CERTIFICATE
 Under the provisions of

Water (Prevention & Control of Pollution) Act, 1974

Office Dispatch No: OCMMS/CTO(Water)/2024/007640 Date: 02/12/2024

Industry Registration ID: O23PKT282478 Application No: 27307344

To, Sh Ajit Singh,
Partner,
M/s Uppal Palace,
Vpo-gosinapur, Tehsil & District-pathankot,
Pathankot, Punjab, 145001

Subject : Auto Generation of Renewal Certificate for Consent to Operate granted under the Water
(Prevention & Control of Pollution) Act, 1974

With reference to your application for renewal of Consent to Operate for operation of an industrial unit u/s 25/26 of the Water
(Prevention & Control of Pollution) Act, 1974, the self-declaration uploaded by Sh Ajit Singh, (Partner), is hereby,
acknowledged and Auto Generated Renewal Certificate is granted as per the contents of self-declaration.

Certificate No.: CTO/Renewal/PKT/2024/27307344

Date of issue: 2024-12-02

Date of expiry: 2029-12-02

Certificate Type: Renewal (Auto Generated)

Previous CTE/CTO/Authorization No. &
Validity :

Pervious consent No: Date Of Issue: Date Of Expiry:
23849243 2023-10-23 00:00:00.0 2024-04-30 00:00:00.0

Name & Designation of the Occupier: Sh Ajit Singh, (Partner)

Address of Industrial premises: VPO-Gosinapur, Tehsil & District-Pathankot

Existing Capital investment / Project Cost of
the industry

5.0 (lakhs)

Category of Industry ORANGE

Type of Industry 2095-Marriage Palaces

Scale of the Industry Small

Office District Pathankot

CTE/CTO/Authorization applied for 5 years

Fee Details Payment
Mode

Amount Transaction
ID

Date of
Transaction

Date of
verification

Credit/Debit 10800.0 354160976 2024-12-02
19:00:17.679

-----

Annexure R 2/A863
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Date: 02/12/2024

This Auto Generated Renewal Certificate is hereby issued subject to the condition that in case, if any anomaly after Auto renewal
is observed, that the entrepreneurs has submitted any false/ incorrect/ incomplete/forged facts and documents, the PPCB shall
initiate appropriate action for violation under the Environmental Laws/ Rules against the industry.

Annexure-A

Self Declaration

Auto renewal of consent to operate

I Sh Ajit Singh S/o Shri Mangal Singh Aged 57 Years, Authorized Signatory Partner (designation) of M/s Uppal Palace
(OCMMS ID O23PKT282478 ) submitting this self declaration in favor of Member Secretary, Punjab Pollution Control Board
for obtaining auto renewal of consent to establish / consent to operate under the provisions of the Water (Prevention & Control
of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under HWM Rules, 2016/ BMW
Rules, 2016 (for health care facilities upto 50 beds) which is stated as under:

    1. That the consent to establish / consent to operate under the provisions of the Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under HWM Rules, 2016/ BMW Rules,
2016 (for health care facilities upto 50 beds) was issued vide no.  Dated 2024-12-02 and the same is valid upto 2029-12-
02

    2. That we have not carried out any expansion / modernization / change in process/ product/ Raw material/ fuel / change in
bed capacity that either changes our category (from green to orange or orange to red or so on) or our scale (from small to
medium or large). Detail of changes made if any and how extra pollutant shall be treated are given in box below*

    3. That we are complying with conditions of previous consent/ authorization.

    4. There is no change in information provided in the prescribed application form submitted for obtaining earlier consent to
establish/operate /authorization.

    5. That I have not violated any of the provisions under the Water (Prevention & Control of Pollution) Act, 1974 or Air
(Prevention & Control of Pollution) Act, 1981 or Environment (Protection) Act, 1986.

    6. That no prohibitory directions are issued from Courts/ Appellate Authority/ National Green Tribunal/ other Judicial
authority.

    7. I acknowledge that any wrong / partial / forged information /document submitted by me or any false affirmation made by
the undersigned, I shall be liable for action as deemed fit by the Board under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ HWM Rules, 2016/ BMW Rules,
2016.

    8. In case of brick kiln , the brick kiln shall replace at least 20% of its fuel from coal to paddy straw pellets, as per the
directive given by the State Government u/s 5 of EPA 1986 vide Notification No 10/574/2022-STE1/443 dated
04.11.2022 and shall maintain records of the same for monitoring and inspection by the Board.

*Details of changes if any alongwith proposed mechanism of treating extra pollutant
(fill if applicable as per point 2)

Applicant
Sh. Ajit Singh
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1.  Particulars of Auto Generated Renewal Certificate.

 

 

2.  Particulars provided by the industry

 

PUNJAB POLLUTION CONTROL BOARD
Vatavaran Bhawan, Nabha Road, Patiala

Website:- www.ppcb.punjab.gov.in

 AUTO GENERATED RENEWAL CERTIFICATE
 Under the provisions of

Air (Prevention & Control of Pollution) Act, 1981

Office Dispatch No: OCMMS/CTO(Air)/2024/007639 Date: 02/12/2024

Industry Registration ID: O23PKT282478 Application No: 27307303

To, Sh Ajit Singh,
Partner,
M/s Uppal Palace,
Vpo-gosinapur, Tehsil & District-pathankot,
Pathankot, Punjab, 145001

Subject : Auto Generation of Renewal Certificate for Consent to Operate granted under the Air (Prevention
& Control of Pollution) Act, 1981

With reference to your application for renewal of Consent to Operate for operation of an industrial unit Air (Prevention &
Control of Pollution) Act, 1981, the self-declaration uploaded by Sh Ajit Singh, (Partner), is hereby, acknowledged and Auto
Generated Renewal Certificate is granted as per the contents of self-declaration.

Certificate No.: CTO/Renewal/PKT/2024/27307303

Date of issue: 2024-12-02

Date of expiry: 2029-12-02

Certificate Type: Renewal (Auto Generated)

Previous CTE/CTO/Authorization No. &
Validity :

Pervious consent No: Date Of Issue: Date Of Expiry:
23849229 2023-10-23 00:00:00.0 2024-04-30 00:00:00.0

Name & Designation of the Occupier: Sh Ajit Singh, (Partner)

Address of Industrial premises: VPO-Gosinapur, Tehsil & District-Pathankot

Existing Capital investment / Project Cost of
the industry

5.0 (lakhs)

Category of Industry ORANGE

Type of Industry 2095-Marriage Palaces

Scale of the Industry Small

Office District Pathankot

CTE/CTO/Authorization applied for 5 years

Fee Details Payment
Mode

Amount Transaction
ID

Date of
Transaction

Date of
verification

Credit/Debit 10800.0 464771352 2024-12-02
18:57:49.438

-----

Annexure R 2/B10
65
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Date: 02/12/2024

This Auto Generated Renewal Certificate is hereby issued subject to the condition that in case, if any anomaly after Auto renewal
is observed, that the entrepreneurs has submitted any false/ incorrect/ incomplete/forged facts and documents, the PPCB shall
initiate appropriate action for violation under the Environmental Laws/ Rules against the industry.

Annexure-A

Self Declaration

Auto renewal of consent to operate

I Sh Ajit Singh S/o Shri Mangal Singh Aged 58 Years, Authorized Signatory Partner (designation) of M/s Uppal Palace
(OCMMS ID O23PKT282478 ) submitting this self declaration in favor of Member Secretary, Punjab Pollution Control Board
for obtaining auto renewal of consent to establish / consent to operate under the provisions of the Water (Prevention & Control
of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under HWM Rules, 2016/ BMW
Rules, 2016 (for health care facilities upto 50 beds) which is stated as under:

    1. That the consent to establish / consent to operate under the provisions of the Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under HWM Rules, 2016/ BMW Rules,
2016 (for health care facilities upto 50 beds) was issued vide no.  Dated 2024-12-02 and the same is valid upto 2029-12-
02

    2. That we have not carried out any expansion / modernization / change in process/ product/ Raw material/ fuel / change in
bed capacity that either changes our category (from green to orange or orange to red or so on) or our scale (from small to
medium or large). Detail of changes made if any and how extra pollutant shall be treated are given in box below*

    3. That we are complying with conditions of previous consent/ authorization.

    4. There is no change in information provided in the prescribed application form submitted for obtaining earlier consent to
establish/operate /authorization.

    5. That I have not violated any of the provisions under the Water (Prevention & Control of Pollution) Act, 1974 or Air
(Prevention & Control of Pollution) Act, 1981 or Environment (Protection) Act, 1986.

    6. That no prohibitory directions are issued from Courts/ Appellate Authority/ National Green Tribunal/ other Judicial
authority.

    7. I acknowledge that any wrong / partial / forged information /document submitted by me or any false affirmation made by
the undersigned, I shall be liable for action as deemed fit by the Board under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ HWM Rules, 2016/ BMW Rules,
2016.

    8. In case of brick kiln , the brick kiln shall replace at least 20% of its fuel from coal to paddy straw pellets, as per the
directive given by the State Government u/s 5 of EPA 1986 vide Notification No 10/574/2022-STE1/443 dated
04.11.2022 and shall maintain records of the same for monitoring and inspection by the Board.

*Details of changes if any alongwith proposed mechanism of treating extra pollutant
(fill if applicable as per point 2)

Applicant
Sh. Ajit Singh

11 66
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1.  Particulars of Auto Generated Renewal Certificate.

 

 

2.  Particulars provided by the industry

 

PUNJAB POLLUTION CONTROL BOARD
Vatavaran Bhawan, Nabha Road, Patiala

Website:- www.ppcb.punjab.gov.in

 AUTO GENERATED RENEWAL CERTIFICATE
 Under the provisions of

Water (Prevention & Control of Pollution) Act, 1974

Office Dispatch No: OCMMS/CTO(Water)/2024/007638 Date: 02/12/2024

Industry Registration ID: O23PKT475019 Application No: 27307357

To, Sh Karnail Singh,
Proprietor,
M/s Taj Garden Marriage Palace,
Vpo-gosianpur, Tehsil & District-pathankot,
Pathankot, Punjab, 145001

Subject : Auto Generation of Renewal Certificate for Consent to Operate granted under the Water
(Prevention & Control of Pollution) Act, 1974

With reference to your application for renewal of Consent to Operate for operation of an industrial unit u/s 25/26 of the Water
(Prevention & Control of Pollution) Act, 1974, the self-declaration uploaded by Sh Karnail Singh, (Proprietor), is hereby,
acknowledged and Auto Generated Renewal Certificate is granted as per the contents of self-declaration.

Certificate No.: CTO/Renewal/PKT/2024/27307357

Date of issue: 2024-12-02

Date of expiry: 2029-12-02

Certificate Type: Renewal (Auto Generated)

Previous CTE/CTO/Authorization No. &
Validity :

Pervious consent No: Date Of Issue: Date Of Expiry:
23849114 2023-10-23 00:00:00.0 2024-04-30 00:00:00.0

Name & Designation of the Occupier: Sh Karnail Singh, (Proprietor)

Address of Industrial premises: VPO-Gosianpur, Tehsil & District-Pathankot

Existing Capital investment / Project Cost of
the industry

14.5 (lakhs)

Category of Industry ORANGE

Type of Industry 2095-Marriage Palaces

Scale of the Industry Small

Office District Pathankot

CTE/CTO/Authorization applied for 5 years

Fee Details Payment
Mode

Amount Transaction
ID

Date of
Transaction

Date of
verification

Credit/Debit 10800.0 900639603 2024-12-02
18:42:22.003

-----

Annexure R 2/F17
72
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Date: 02/12/2024

This Auto Generated Renewal Certificate is hereby issued subject to the condition that in case, if any anomaly after Auto renewal
is observed, that the entrepreneurs has submitted any false/ incorrect/ incomplete/forged facts and documents, the PPCB shall
initiate appropriate action for violation under the Environmental Laws/ Rules against the industry.

Annexure-A

Self Declaration

Auto renewal of consent to operate

I Sh Karnail Singh S/o Shri Mangal Singh Aged 67 Years, Authorized Signatory Proprietor (designation) of M/s Taj Garden
Marriage Palace (OCMMS ID O23PKT475019 ) submitting this self declaration in favor of Member Secretary, Punjab Pollution
Control Board for obtaining auto renewal of consent to establish / consent to operate under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under
HWM Rules, 2016/ BMW Rules, 2016 (for health care facilities upto 50 beds) which is stated as under:

    1. That the consent to establish / consent to operate under the provisions of the Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under HWM Rules, 2016/ BMW Rules,
2016 (for health care facilities upto 50 beds) was issued vide no.  Dated 2024-12-02 and the same is valid upto 2029-12-
02

    2. That we have not carried out any expansion / modernization / change in process/ product/ Raw material/ fuel / change in
bed capacity that either changes our category (from green to orange or orange to red or so on) or our scale (from small to
medium or large). Detail of changes made if any and how extra pollutant shall be treated are given in box below*

    3. That we are complying with conditions of previous consent/ authorization.

    4. There is no change in information provided in the prescribed application form submitted for obtaining earlier consent to
establish/operate /authorization.

    5. That I have not violated any of the provisions under the Water (Prevention & Control of Pollution) Act, 1974 or Air
(Prevention & Control of Pollution) Act, 1981 or Environment (Protection) Act, 1986.

    6. That no prohibitory directions are issued from Courts/ Appellate Authority/ National Green Tribunal/ other Judicial
authority.

    7. I acknowledge that any wrong / partial / forged information /document submitted by me or any false affirmation made by
the undersigned, I shall be liable for action as deemed fit by the Board under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ HWM Rules, 2016/ BMW Rules,
2016.

    8. In case of brick kiln , the brick kiln shall replace at least 20% of its fuel from coal to paddy straw pellets, as per the
directive given by the State Government u/s 5 of EPA 1986 vide Notification No 10/574/2022-STE1/443 dated
04.11.2022 and shall maintain records of the same for monitoring and inspection by the Board.

*Details of changes if any alongwith proposed mechanism of treating extra pollutant
(fill if applicable as per point 2)

Applicant
Sh. Karnail Singh

18
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1.  Particulars of Auto Generated Renewal Certificate.

 

 

2.  Particulars provided by the industry

 

PUNJAB POLLUTION CONTROL BOARD
Vatavaran Bhawan, Nabha Road, Patiala

Website:- www.ppcb.punjab.gov.in

 AUTO GENERATED RENEWAL CERTIFICATE
 Under the provisions of

Air (Prevention & Control of Pollution) Act, 1981

Office Dispatch No: OCMMS/CTO(Air)/2024/007637 Date: 02/12/2024

Industry Registration ID: O23PKT475019 Application No: 27307353

To, Sh Karnail Singh,
Proprietor,
M/s Taj Garden Marriage Palace,
Vpo-gosianpur, Tehsil & District-pathankot,
Pathankot, Punjab, 145001

Subject : Auto Generation of Renewal Certificate for Consent to Operate granted under the Air (Prevention
& Control of Pollution) Act, 1981

With reference to your application for renewal of Consent to Operate for operation of an industrial unit Air (Prevention &
Control of Pollution) Act, 1981, the self-declaration uploaded by Sh Karnail Singh, (Proprietor), is hereby, acknowledged and
Auto Generated Renewal Certificate is granted as per the contents of self-declaration.

Certificate No.: CTO/Renewal/PKT/2024/27307353

Date of issue: 2024-12-02

Date of expiry: 2029-12-02

Certificate Type: Renewal (Auto Generated)

Previous CTE/CTO/Authorization No. &
Validity :

Pervious consent No: Date Of Issue: Date Of Expiry:
23849142 2023-10-23 00:00:00.0 2024-04-30 00:00:00.0

Name & Designation of the Occupier: Sh Karnail Singh, (Proprietor)

Address of Industrial premises: VPO-Gosianpur, Tehsil & District-Pathankot

Existing Capital investment / Project Cost of
the industry

14.5 (lakhs)

Category of Industry ORANGE

Type of Industry 2095-Marriage Palaces

Scale of the Industry Small

Office District Pathankot

CTE/CTO/Authorization applied for 5 years

Fee Details Payment
Mode

Amount Transaction
ID

Date of
Transaction

Date of
verification

Credit/Debit 10800.0 950895307 2024-12-02
18:41:06.735

-----

Annexure R 2/G
19 74
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Date: 02/12/2024

This Auto Generated Renewal Certificate is hereby issued subject to the condition that in case, if any anomaly after Auto renewal
is observed, that the entrepreneurs has submitted any false/ incorrect/ incomplete/forged facts and documents, the PPCB shall
initiate appropriate action for violation under the Environmental Laws/ Rules against the industry.

Annexure-A

Self Declaration

Auto renewal of consent to operate

I Sh Karnail Singh S/o Shri Mangal Singh Aged 67 Years, Authorized Signatory Proprietor (designation) of M/s Taj Garden
Marriage Palace (OCMMS ID O23PKT475019 ) submitting this self declaration in favor of Member Secretary, Punjab Pollution
Control Board for obtaining auto renewal of consent to establish / consent to operate under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under
HWM Rules, 2016/ BMW Rules, 2016 (for health care facilities upto 50 beds) which is stated as under:

    1. That the consent to establish / consent to operate under the provisions of the Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under HWM Rules, 2016/ BMW Rules,
2016 (for health care facilities upto 50 beds) was issued vide no.  Dated 2024-12-02 and the same is valid upto 2029-12-
02

    2. That we have not carried out any expansion / modernization / change in process/ product/ Raw material/ fuel / change in
bed capacity that either changes our category (from green to orange or orange to red or so on) or our scale (from small to
medium or large). Detail of changes made if any and how extra pollutant shall be treated are given in box below*

    3. That we are complying with conditions of previous consent/ authorization.

    4. There is no change in information provided in the prescribed application form submitted for obtaining earlier consent to
establish/operate /authorization.

    5. That I have not violated any of the provisions under the Water (Prevention & Control of Pollution) Act, 1974 or Air
(Prevention & Control of Pollution) Act, 1981 or Environment (Protection) Act, 1986.

    6. That no prohibitory directions are issued from Courts/ Appellate Authority/ National Green Tribunal/ other Judicial
authority.

    7. I acknowledge that any wrong / partial / forged information /document submitted by me or any false affirmation made by
the undersigned, I shall be liable for action as deemed fit by the Board under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ HWM Rules, 2016/ BMW Rules,
2016.

    8. In case of brick kiln , the brick kiln shall replace at least 20% of its fuel from coal to paddy straw pellets, as per the
directive given by the State Government u/s 5 of EPA 1986 vide Notification No 10/574/2022-STE1/443 dated
04.11.2022 and shall maintain records of the same for monitoring and inspection by the Board.

*Details of changes if any alongwith proposed mechanism of treating extra pollutant
(fill if applicable as per point 2)

Applicant
Sh. Karnail Singh
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